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Extract of Act No. 1 of 1982 relating to Energy Develop ment Cess
MADHYA PRADESH ACT
No. 1 of 1982

THE MADHYA PRADESH UPEKAR ADHINIYAM, 1981

[Rccewcd the assent ‘of the Prestdent on the 1!1![1 D:cernbcr, 1981 ; assent first pl;b]ished in the
¢“Madhya Pradesh Gazme" (Extra-otdmzry), dated the 12th _‘fanuary I‘)h?.}

A

Y

.-

An A.ct to proude for levy of certainm cesses.

Be it enacted by the Madhya Pradesh L‘.g:slature in the Th]rty~seco'1d Year of the
Repubhc of Ind.a as fol.lows — 2 ‘ ] ;

‘e o= ’ % B *
“PART—I ENERGY DEVELOPMENT CESS

2. In this pért_ unless there is anything repugnant.in the subjest or context,— Definitions.
(2) ‘cess’ means the enerzy development cess -lévied under section 3; y

(b) ‘Fund’ means the energy development fund referred to in sud-sectior {2) of
section  3;

M (c) words and expressions used but not defined in this part and defined in Madhya
Pradesh Electricity Duty Act, 1949 (X of 1949), shall have the meaning respectively
assigned to them in thai Act. ~ ;

3. (1) Subject fothe exceptions SpeClﬁ d in section 4, every distributor of -electrical Levy of energy -
energy shall pay to the State Government at the prescribed tu'ne and in the pre:.crtbed-‘nmnrm:_d"*““’f’m““ bnate
an energy development cess at the rate of S22 paise per unit on the total unitsof €lectrical
energy sold or supplied to-2 consumer or consemed by hims"lf or his emplovees during aay

month : R ———5

Pravided that. no cess shall be payable in respcct of electric energy—

'L (@) (a) sold or supplied to.the Government of India for consumption by that
Government; or 5
(b) sold or éupplicd to the Goverament of India or a railway cemps ¢ fo. consu-
raption in the construction, maiitenance or operaticn of any railway administered
by the Government of India :]
. ™

2[ (i) sold or supplied in bulk te a Rural Electric Cec-operative S-zisty registered

under the Mad’lya Pradesh Cc-operative Sccieties Act, 1960 (No. 17 of 196[,,]

" Explanation.—For the purposes of this sub-szction ‘month’ means such period as may
- be prescribed.

{2) The proceeds of the cess under sub-sz=ticn (i) shall first be credited to‘the Consalidated

Fund of the State and the State Governmasl may at the commezncemencer each financial

year, after due appropriation has been made by law, withdraw from the Consclidated Fund

of the State an amount equivalent to the proc cieds of cess realised by the Siate Government

" in the preceding financial year aad shall piace it to the cradit of a separaie fund to be called

(¥« the {Elecizical Development Fund and such cr=dit 10 the said fund shall be an expendirurs
-I | charged on the Consolidated Fund of the State Government of Madhya Pradesh.

(3) Thae amount in the credit of the fu'h shall, at the discreticn of Lhc Statz Governmernt
be utilised for——
(@) research and development in the field of energy including elecirical =rns-zv
. well as other conventional and non-cor.'.'cm:onul SOuUTCSS uf ensroy:

g3

fri

(&) improving the efficiency of generation, transmission, distribution and w:iliz ien
of vnergy including reduction of losses in transmission and distribuaion:



g
(¢) reszarch in design, construction, maintenance, operauon, and materials of {pe
eg ulpmﬂnl used in the field  of energy with a  view to achieve

ptimum e"ﬁ":*’qca. continuiiv and sai‘e‘.y,

(d) survey of energy sources including non-perenial sources to alleviate energy shog.
age;

(e) .energy conservation progranumss;

(f) exteading such facilities and services to the consumers s may be deemeq
necessary;

(g) creation of a Iaboratorv and tesiing facilities for testing of elecmcal appliances
and equipmenis and ozh"r equipments used in the field of energ

() p= rarr.'a=> of training Lanuhc1\e to achieve any of the above olbjectives;

(i) transfer of -.-=chn010°v in the fielé of Enere\

2[ (i) any purpose connccted with safety cof  electrical installations; and)

(j) any othﬂ-r purposes connected wiih improvement of generation, transmission,
distribution or utilisation of elactrical and othsr forms of energy, as the State
Government may, b} notification, specify. .
o o TR

- Explanation. —JIn this sub-section ‘energ\ ;-wlud s ali conventiondl and non-conventional

L forms of. energy.

(4) Ifany qucsnon arisss as to whether the purpose for which the fund is being utilised

s a purpose falling under sub-section (3) or nos, the decision of the State Government  thereon
- . shall b final and concluswe. " : _—

D T The provisions DfS“Cth‘IS 4109 [‘b‘STﬁ"mclnswc) of the Madhya Pradesh Elr.chzc:ly
A‘:; I\’:: 5, of - Duty Ast, 1942 (X of 1949) and the rules made thereunder shall mutatis  mutandis apply to
1947 and rules 25§ undcr this* Act as they apply to levy of duty on sale or consumpl:on of electrical -
made thereunder gpergy under that Act and for that purpose reference to ‘duty” or ‘clectricity duty” in the said
w0 2pply. Act or thz rulzs made therzuader, as the case may be, shall bs construed as reference to ‘cess’.

1541 —USED--1-12-86-500.



féﬁﬁﬂi F IFta T
I & TR i (fan =
fe#e) & ym &g orma. wHiE
. 2-22-Bae Mee/3s A, A,
e, feai 30-5-2001."

it s ' et g/
. & Argw17/2002."

PUBCAER: R CAI K]

FAF 30 ] T, A@AR, [ 1S SEt 20050 26, 7% 1926

fafer wdf faurfi# favmr

TR, A 15 wad 2005

FAF 1290/21-31/916997/ 04. —rag e o #1 Fafefan sfufrm, e w &% 11-02-2005 #1
e 1 Aald 9T E T §, Cagr weEarEner i S & o s e s R

BIEIE F TS F AW § U7 AR,
fawer Riw &, 39-5fa.

59

Scanned by CamScanner




60 aHtaTe TeE, A 15 wEd 2005

atog Afufam e
(FHTF 28 | 2004)

aitane Ut (e sfufam, 2004

ataTg Ium Afufam, 1981 (1982 &1 H.-1) Ft 3l avitfirs w3 ¥y wfufam,

NI TS F T A o adfiane fam-ase F g feafefae w1 8 9z s
-

i 7o e O, 1o (1) aw sfufem g sv (dar) sfafem, 2004 Fzemm,

(2) 7% 39 arfr@ & gga g, i awa smea AT gn o #

RT3 & H. 2. ot Iy sfufmm, 1981 (FHTF 1 6 1982), (36 TR go AR FEem)
Fum3 o -
(1) o i o o 3 o e (1) & 7702 o ' e e i
i fepar s,

(2) v it 1 ur 3 #F 3waRT (1) F avEn HE 3T (1-%) FEE
wfier #f smw, wefq .-

“(1-%) frega 3 7 94 iz IRE 39 S | S B AW F 2
100 frtate gmwar & st Ffteg qfaw 361 71 S9e a1 399 3
g Pt IR 1 A= mé g A vk A @1 = 39 2
Al g I 1 T A, et e T 2w ey oy
TS BT H JHE,

(=) mmmmﬁaﬁmm

Scanned by CamScanner



FtETe UayE, A 15 FEh 2005 60 (1)

.@ﬁ?ﬁ#ﬂ?ﬁ'ﬂﬁsﬁ%mffaﬁfmhqﬁihn;

T 78 3 f S e v 1w et 07 faga dee stgar e g sifusa den g anfea A
Tt offt g@ g dfea N 05T SRR #1 Iusen HOrEt A,

.- Fftea ofaw gwrd F Frafoor & fod frega stfufem, 2003 & 4 md afoamr ey 2ef.”

g, e 15 wEh 2005

FHIH-1290/21-31/THYVI/04,— WTE F @A F A7599 348 F @V (3) F AT A FAGTE ITH
(weia) sfafam, 2004 (FHiF 28 9 2004) F1 SIS AR, TATS F TFGHR T TAEE0 TG BT T2

adrETE * TSI F A9 8 T4T AEIEEN,
e fife #qr, 39-af=

CHHATTISGARH ACT
(No. 28 of 2004)

CHHATTISGARH UPKAR (SANSHODHAN) ADHINIYAM, 2004
An Act further to amend the Chhattisgarh Upkar Adhiniyam, 1981 (No. 1 of 1982).

Be it enacted by the Chhattisgarh Legislature in the Fifty-fifth year of the Republic of
India as follows :-

1. (1) This Act may be called Chhattisgarh Upkar (Sanshodhan) Adhiniyam, 2004. Short title and
commencement.
(2)  Itshall come into force from such date which the State Government may appoint in the
notification,

2. InSection 3 of Chhattisgarh Upkar Adhiniyam, 1981 (No. | of 1982) (herein after referredto = Amendment  of
as the Principal Act) :- Section 3.

(1) In sub-section (1) of Section 3 of the Principal Act for the words “One Paisa™ the
words “Five Paisa” shall be substituted.

(2)  After sub-section (1) of Section 3 of the Principal Act the following new sub-section
(1-a) shall be inserted, namely :-
“(1-a) every producer of electrical energy shall pay to the State Government an energy
development cess at the rate of ten paisa per unit on the electrical energy sold or
supplied to a consumer or consumed by himself or his employees by his captive
power unit or diesel or other generator set of more than 100 Kilowatt capacity during
any month;

Provided, that no cess shall be payable in respect of electrical energy consumed
by;

(1) the Government of India for consumption by that Government;
(ii) the Government of India or a rallway company for consumption in the

construction, maintenance or operation of any railway administered by
the Government of India,
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60 (2) © e UeE, @A 15 watt 2005

(iii) the State Government for consumption by that Government;

(iv) a Rural Electric Co-operative Society registered under the Chhattisgarh
Co-operative Society Act, 1960 (No. 17 of 1961); A

(v) the local bodies including Municipal bodies and Panchayats for
consumption in public street lamp or lamps in any market place or water
works or any other places of public resort maintained by such bodies;

Provided futher that the amount of energy development cess shall be
collected by the Chhattisgarh State Electricity Board or any other
institute authorized by the State Government and the amount so collected
shall be made available to the State Government.

Note:- For the purpose of defining captive power unit the definition
included in the Electricity Act, 2003 may apply.”

'

waared, wpEon et e W, el gro amefv s grore, waaign & g aw ssfin- 2005,

Scanned by CamScanner



“fasig Yre ¥ a9
e & W g (R e
fompz) & WO B ST, HHIE
Wit 2-22-wetang Tee/38 T 9.
fueng, feis 30-5-2001.7

“FHAG/gT/09/2010-2012."

ﬁmﬁm&rﬁ

FHH 229 ] T, (AN, i 20 SRE 2010— Faw 29, W% 1932

fafr si faum &rt faum

twgt,ﬁqianoanmzmo

HHH 10183/198/21 -3/ W./8. M./10.—Tdrame foum g = frafafaa sfufrag fmg w fears 11-08-2010
%I geaure HI AT 9 &) gEt }, vaggr wEmery @ S % faw geifua fEm s d

et & UoAUE ¥ A § JO STRRIER,
. . Tawr, I9-ghaa.

457




458 - B C gEiaTe T, TG 20 IR 2010

(FHIF 19 T 2010)
ey uw et ) o, 2010
' B TuRT i, 1981 (Al 1 'R'*U:?BZ)HETS#TT@&HW%@&]WR
Y@ TORSY & gwEen ue 1§ mﬁm_mmﬁwﬁmmﬂﬂsﬁuﬁm
:;?,;;m -fﬁW-’*-'j. o (_1') A #me(mw) a?f%zﬁtrrr 2010 T
o - 2y mﬁwmqﬂmﬁwrrﬁm o

(3)° uzmﬁwmmﬁﬁrﬁ@@mm '

C L uRTaESREIC Y 2.0 _ - EOTETg SRt ST 198 {mq n-*stz) aﬁwsaﬂm amm)ﬁ R | D

wEE. . . _W%wmmmﬂﬁvﬁwﬁamm

uaq, e 20 sPRA 2010

' | Rl 10183/198/21 -3/, mm—w%wﬁm%mﬁzm%m(s) #Wﬁmm
(mﬁ%m) afufras; 2010 (IS 19 T 2010) & 3 Wuﬁmﬁmﬂmﬁmﬁmm

m%mtmﬁwm
' wﬁtﬁm‘m—nﬁa



. SUwTR T, T 20 SR 2010

458 (1)

CHHATTISGARH ACT
(No. 19 of 2010

CHHATTISGARH UPKAR (SANSHODHAN) ACT, 2010
An Actforther to amend the Chhattisgarh Upkar Adhiniyam, 1981 (No. 1 of 1982).

" Be it enacted by the Chhattisgarh Legislature tn the Sixty-first Year of the Republic of
India, as follows :- '

1. H This Act may be called the Chhattisgarh Upkar (Sanshodhan) Adhiniyam,
2810,

(2)  Itextendsto the whole State of Chhattisgarh.
(3} It shiall come into force from the date of its publication in the Official Gazette.

2, In sub-section (1} of Section 3 of the Chhattisgarh Upkar Adhiniyam, 1981 (No. 1 of
1982) for the words “Five Paisa”™ the words “Ten Paise” shall be substituted,

‘Short title, cxtent
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meng.

Amendment  of
sub-section (1) of
Section 3.
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CHHATTISGARH ACT
(No. 11 of 2012)

| CHHATTISGARH UPKAR {SANSHODHAN)} ADHINIYAM, 2012

An Act further to amend the Chhattisgarh Upkar Adhiniyam, 1981 (No. 1 of
1982). ' .

Be it enacted by the Chhattisgarh Legislature in' the Sixty-third Year of the Republic
of India, as follows . — :

= S H This Act may be called the Chhattisgarh Upkar (Sanshodhan} Adhiniyam,
’ 2012.
{2) It extends to the whole State of Chhattisgarh.
(3} It shall come into force from the date of its publicaiion in the Official
Gazette. '
2. After clause (ii) of proviso to sub-section (1) of Section 3 of the Chhattisgarh Upkar-

Adhiniyam, 1981 (No. 1 of 1982), the foliowing shall be inserted, namely ;-
“(iil)  sold or supplied to the domestic BPL connection consumer.

{iv)  sold or suppiied to the eligible agriculture irrigation pump connection
consumer under Krishak Jivan Jyoti Yojna or any scheme with a similar
purpose as the State Government may notify, up to prescribed limit of free
electricity consumption. ' '

(v) sold or supplied to the eligible unit/entrepreneurideveloper under Special
Econemic Zone Policy notified by the State Government.”

]
+
™~

Short title, extent
and commencement.

Amendment of
Section 3.
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CHHATTISGARH ACT
(No. 22 of 2013)

CHHATTISGARH UPKAR (SANSHODHAN) ACT, 2013
An Act to farther amend the Chhattisgarh Upkar Adhiniyam, 1981 (No. 1 of 1982)

Be it enacted by the Chhawtisgarh wgmlatr:re i the b:xty-fbmh Year of the Republic
of India, as follows :—

). (1)~ This Act may be called the Chhattisgarh Upkar (Sanshodhan) Adhiniyam,
2043, .
2} It extends 1o the whole State of Chhattisgarh.
{%) 11 shall come into force from the date of its publication in Cfficial Gazette.
2. After clause (v) of proviso to sub-section (1) of Section 3 of the Chhattisgarh Upkar

Adhiniyam, 1981 (No. | of 1982), the following shall be added, namieiy -—

-“(vi)  Consumed or used by any generating company, in which the State Govern-
ment holds at ieast twenty six percent eg guity, by it or sold or supplied to a
Distribution Licensee owned by the Go\ erriment. :
Expianation,—

1. For the purpose of this Section, equity holding by a Govemment
‘Company in its Subsidiary Company shall be deemed to be equity
holding of the State Government, '

2. “Distribntion Ficensee™ shall have the same meaning as defined .

under sub-section (17} of Section 2 of the Electnmty At, 2003
(No. 36 of 20{)3\

3. - “Generating Company” shali have the same meaning as defined
under sub-section (28) of Section 2 of the Blectricity At, 2003
-(No. 36 of 2003) '

4. “Government Company™ Shall have the same meaning as in sab-

section (31) of Section 2 of the Electricity Act, 2003 (No. 36 of .

2003).

Short title, extent
and commencernent.

Ameondment of
Section 3.
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CHHATTISGARH ACT
(No. 2 of 2023)

THE CHHATTISGARH UPKAR (SANSHODHAN) ACT, 2022.

An Act further to amend the Chhattisgarh Upkar Adhiniyam,

1981 (No. 1 of 1981).

Be it enacted by the Chhattisgarh Legislature in the Seventy-

third Year of the Republic of India, as follows:-

1. (1) This Act may be called the Chhattisgarh
Upkar (Sanshodhan) Act, 2022.

(2) It shall come into force from the date of its

publication in the Official Gazette.

2. For Part-Ill of the Chhattisgarh Upkar
Adhiniyam, 1981 (No. 1 of 1981),
(hereinafter referred to as the Principal
Act), the following shall be substituted,
namely:-

“Part-IIT
Cess on transfer of Immovable Property
8. In this part the term "Immovable

Property’ shall have the same
meaning as assigned to it in the
Transfer of Property Act, 1882 (IV of
1882). )

9. (1) There shall be charged, levied and
paid a cess as per Schedule ?appended
to this Act on transfer of immovable

property by way of sale, gift,

usufructuary mortgage or lease for a -

Short title and
commencement.

Amendment of
Part III.



132 (4)

T TewTe Totu, faien 22 wEad 2023

period of thirty years or more:

Provided that the exemptions
under the Indian Stamp Act, 1899
(No. II of 1899) shall, mutatis"
mutandis, apply to the same extent in
relation to the cess under this Act as
they apply to duty chargeable under
that Act as if the cess were a duty

chargeable under that Act.

(2) The cess charged and levied under
sub-section (1) shall be paid and

recovered alongwith the registration of

" instrument of transfer of immovable

property. The payment of the cess,
shall be denoted on the instrument of
transfer by affixing stamps issued
under the Indian Stamp Act, 1899
(No. II of 1899).

(3) The cess shall be payable by the
person by whom the stamp duty
under the Indian Stamp Act, 1899
(No. II of 1899), is payable.

(4)Notwithstanding anything
contained in the Registration Act,
1908 (XVI of 1908), no officer
thereunder shall accept = any

document for registration unless the

- cess charged and levied under sub-

section (1) is ;paid in full.
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(5) The provisions of Section 48 of the
Indian Stamp Act, 1899 INo. I of
1899) shall apply to recovery of
cess under this Part as they apply
to recovery of duties and penalties

under this Act.

(6) The proceeds of cess shall be
applied to rural development fund
and for the purpose related to
Chhattisgarh Employment Mission
& Rajiv Mitan Club Scheme.

The revenue received from the
cess shall be distributed in the

prescribed manner.”

3. After Section 11 of the Principal Act, the Addition of
following Schedule shall be added, Schedule.
namely:- |

"SCHEDULE

Cess of Instruments
[See Section 9(1)]

Sr.  Descreption of Descreption Cess
No. Instruments of Property

(1) 2) 3) (4)

1.  Sale, Gift, On transfer At the rate of 12
usufructuary of percentum of the
mortgage or immovable amount of stamp
lease for a property duty with which
period of thirty instrument of such

~ years or more transfer - is
chargeable in
accordance with

the relevant Article
in Schedule 1-A of
the Indian Stamp-
Act, 1899 (No. II of
1899)."
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